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02-08-2017 - CP(IB) No. 312/KB/2017 - Viaan Industries Ltd.

ORDER

The Ld. Lawyer on behalf of the Operational Creditor is pqﬁresent. They have
issued notice upon the Corporate Debtor. To that effect, they have filed the
track report as well as the postal receipt. But as of today, no one on behalf of
the Corporate Debtor or financial Debtor is present.

The Ld. Lawyer has also filed an affidavit showing the service of the notice and
the petition.

The Ld. Lawyer appearing on behalf of the Operational Creditor has fairly
submitted that they are ready to serve notice again on the Corporate Debtor
by way of E-mail and by post upon the Company. They will also issue fresh
notice upon all the Directors of the Company, for which prayed for time.
Heard: prayer is allowed.

Fix 23-08-2017.

MANORAMA KUMARI
MEMBER(J)




